
CONT. CASE (C) No. 22/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. R. Debnath, learned counsel, appears for the contemnor.   

  Mr. NH Mazarbhuyan, learned counsel, represents the 

respondent. 

  Learned counsel for the contemnor, prays for and is permitted 

to withdraw the contempt petition with liberty to challenge the order dated 

26.06.2015 passed by Additional Commissioner of Customs, North East 

Region, Shillong. The contempt petition is thus dismissed as withdrawn with 

liberty as aforesaid. 

 

 

        CHIEF JUSTICE 

 

Sylvana 

 



CRL.PETN. No. 20/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. BMR Chyne, learned counsel, appears for the petitioners.   

  ND Chullai, learned senior GA, assisted by Mr. H. Abraham 

learned GA, represents the respondents. 

  Learned counsel for the petitioners prays for and is permitted 

to withdraw the criminal petition with liberty to institute appropriate 

proceedings. The petition is dismissed as withdrawn.  

 

        CHIEF JUSTICE 

 

Sylvana 

 

 



CRL.REV.P. No. 5/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015  

 

  Mr. S. Dey, learned counsel, appears for the petitioner. 

  Mr. ND Chullai, learned senior counsel, assisted by Mr. S. Sen 

Gupta, learned GA, represents the respondents. 

  Needless to say, that appointing a counsel of choice is the right 

of the accused, but that nevertheless, learned counsel for the petitioner 

wants to cite some case laws in support of this legal proposition. He may do 

so on the next date of hearing. Learned senior GA also prays for time to seek 

clarification in respect of the allegations made in the petition. He may do so 

before the next date of hearing on 31.07.2015.  

 

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 



CRL.M.C. No. 17/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. A. Medok, learned counsel, appears for the petitioner. 

  Mr. ND Chullai, learned senior GA, assisted by Mrs. NG Shylla, 

learned GA, represents the respondents. 

  Await service. List the matter on 31.07.2015. 

 

 

        CHIEF JUSTICE 

 

Sylvana 

 

 

 



CRL.PETN No. 7/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. HS Thangkhiew, learned senior counsel, assisted by Mr. N. 

Mozika, learned counsel, appears for the petitioners. 

  Mr. MF Qureshi, learned counsel, represents the respondent. 

  Mr. HS Thangkhiew, learned senior counsel prays for and is granted further 2 ȋtwoȌ weeks’ time to submit the status report regarding the 
compromise between the parties. List the matter on 07.08.2015. 

 

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 

 

 

 



CRL.PETN No. 36/2014 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. K. Paul, learned counsel, appears for the petitioner. 

  Mr. R. Lyngdoh, learned GA, represents the respondents. 

  Learned counsel for the petitioner states that he is not ready 

with the brief, thus, he prays for and is granted 2 ȋtwoȌ weeks’ time to 
prepare the case. List on 07.08.2015. 

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 

 

 



CRL.PETN. No. 14/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. R. Gurung, learned counsel, appears for the petitioner. 

  Mrs. S. Bhattacharjee, learned GA, represents the State 

respondent. 

  Learned counsel for the petitioner prays for and is granted 2 ȋtwoȌ weeks’ time to file affidavit. List on Ͳ͹.Ͳͺ.ʹͲͳ5. 
   

 

 

        CHIEF JUSTICE 

Sylvana 

 



CRL.PETN. No. 15/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. SP Mahanta, learned senior counsel, appears for the 

petitioner. 

  Mrs. S. Bhattacharjee, learned GA, represents the State 

respondent. 

  Await service. List the matter on 07.08.2015. 

   

 

 

        CHIEF JUSTICE 

Sylvana 

 

 



CRL.REV.P. No. 9/2014 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Ms. T. Yangkyi, learned counsel, appears for the petitioner. 

  Mr. K. Paul, learned counsel, represents the respondent. 

  Learned counsel for the respondent prays for and is granted 2 ȋtwoȌ weeks’ time to argue the matter. )nterim order, if any, to continue till 

the next date of hearing. List on 07.08.2015. 

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 

 



CRL.REV.P. No. 18/2014 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Ms. Y. Shylla, learned counsel, appears for the petitioner. 

  Mr. S. Dey, learned counsel, represents the respondent. 

  Learned counsel for the respondent prays for and is granted a week’s time to seek instructions. List on ͵ͳ.Ͳ7.ʹͲͳ5. 
 

 

        CHIEF JUSTICE 

 

Sylvana 

 

 



CRP No. 56/2013 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. K. Paul, learned counsel, appears for the petitioner. 

  Mr. HS Thangkhiew, learned senior counsel, assisted by Mr. L. 

Byrsat, learned counsel, represents the respondent. 

  Await the explanation of the Judicial Officer. List the matter on 

07.08.2015.   

 

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 

 



CONT.CAS(C) No. 15/2014 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. S. Dey, learned counsel, appears for the petitioner. 

  Mr. ND Chullai, learned senior GA, assisted by Mrs. S. 

Bhattacharjee, learned GA, represents the State respondents. 

  Towards the last order dated 10.07.2015, the Superintendent 

of Police, Tura, Addl. Superintendent of Police, North Garo Hills, and the 

petitioner are present in Court today. Looking to peculiar facts and 

circumstances of the case, that the Superintendent of Police, West Garo Hills 

District, Tura, arrested the petitioner the wife of Additional Superintendent 

of Police, North Garo Hills, on the allegations constituting offences under 

Section 120 (B) IPC/511 IPC and 365 IPC vide PS Case No. 22 (5) 14 which 

are denied by the Additional Superintendent of Police, North Garo Hills, as 

absolutely false and that there is a pleading that the directions contained in 

D.K. Basu’s judgment reported in (1997) 1 SCC 416 have been violated, 

prima facie, it appears to be a fit case to go to CBI for investigation to 

ascertain the truth but before the Court proceeds to pass any such order, it 

would be appropriate to give opportunity to Director General of Police 

(DGP), Meghalaya, to submit his report to the Court within 2 (two) weeks 

from the date of receiving a copy of this order. Let this order be 

communicated to DGP on fax for compliance. List on 07.08.2015. 

   

   

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 



CRL.PETN. No. 10/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. Philemon Nongbri, learned counsel, appears for the 

petitioner. 

  Mrs. NG Shylla, learned GA, represents the State respondents. 

  Mr. G. Marak, learned counsel, is for the private respondent. 

  The Transport Commissioner, Meghalaya, is present in Court. 

In view of the fact that the wife of respondent No. 2 has spent her entire 

earnings for de-addiction treatment of her husband/respondent herein and 

the medical records as such are in public domain, and the nature of job of a 

Transport Inspector is such that an addict employee cannot be dependable, 

the Transport Commissioner undertakes to examine the case of respondent 

No. 2/husband of the petitioner who is working as Transport Inspector to 

find out as to whether the respondent is still useful for the department. The 

Transport Commissioner is granted liberty to examine the service records of 

respondent No. 2 and submit his report also before the Court on the next 

date of hearing on 07.08.2015. Till then, the interim order passed earlier 

shall continue. 

 

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 

 



CRL.PETN. No. 18/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

 

24.07.2015 

 

  Mr. B. Khyriem, learned counsel, appears for the petitioner. 

  Mr. P. Yobin, learned GA, represents the State respondent. 

  Learned counsel for parties state that the offence is under 

Section 325 IPC and the parties want to compromise before the Trial Court. 

The offence being compoundable in nature under Section 320 Cr.PC can be 

compromised by the aggrieved party namely the person to whom hurt is 

caused. In the circumstances as the aforesaid, learned counsel for the 

petitioner prays for and is permitted to withdrawn the petition with liberty 

to compromise before the Trial Court if the aggrieved party is ready to do so. 

  The petition is dismissed as withdrawn with liberty as the 

aforesaid. 

   

 

        CHIEF JUSTICE 

Sylvana 

 

 

 

 



CRL.PETN. No. 2/2015 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE 

24.07.2015 

 

  Mr. A. Khan, learned counsel, appears for the petitioner. 

  Ms. T. Yangkyi, learned counsel, represents the private 

respondent. 

  I have perused the affidavit dated 22.07.2015 filed in terms of 

the last order. The affidavit on reproduction would read as: 

 

ǲI, Sweety Agarwala, daughter of Shri. Pawan Agarwala, 
aged about 28 years, resident of Sonari, district Sibsagar, 

Assam, do hereby solemnly affirm and declare on oath as 

follows:- 

1. That I have impleaded as the Respondent No. 2 in the 

instant Crl. Petition and a copy of the same has been 

served upon me which I have read and understood the 

contents thereof. 

 

2. That in pursuance of the settlement dated 07.05.2015 

the deponent has withdrawn the Maintenance case and 

the Divorce Suit has been declared in her favour and 

Shri. Arpit Agarwal has handed over jewelleries on 

07.05.2015 vide undertaking executed by him. 

(A copy of the undertaking is enclosed herewith and 

marked as Annexrue – I). 

 

3. That this Affidavit is made in the matter of declaring the 

exchange of Jewelleries between the parties in 

pursuance of the Agreement. 

 

4. That the statements made in paragraphs 1 and 3  of the 

Affidavit are true to the best of my knowledge, 

information and belief and those made in paragraph 2 

of the Affidavit are true to the best of my knowledge and 

believe being derived from the records and the rest are 

my humble submission before the Hon’ble court. 
 

And I sign affidavit to-day, the 22nd day of July, 2015 at 

Shillong.ǳ 

 

  As the parties have settled their disputes in terms of Clause 10 

of the settlement agreement dated 26.07.2014 arrived at between them 

during the proceedings before Mediation and Conciliation Centre, Shillong, 

now nothing would survive in the matter.  Thus, the case is disposed of 

accordingly. 

 

        CHIEF JUSTICE 

Sylvana 


